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HON'BLE MR. SHANKER RAJU, MEMBER (JUDITIAL)

Y.K. Angira,

1D3E,

Gariison Engineer,

Base Hospital, Delihi Cantonment,

New Delhi-110 010. -Lpplicant
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Applicant impugns transfer order dated 15.7.20C3
as well as order on irepresentation datecd £8.7.20C3,
rejecting his request Tor caincellation of transfe. .

2. The brief factual matris, as reflected fron

1993. tpplicant was eairlier posted on a hard posting at
Nagatand w.e.f. +553-20C1 and had worked at Base Hospital
as AGE (E/M) firom 17328 to 2001.  In Nosemter, 2801 he  was
promoted as Z.ecutive Engiineer and was pcsted at  3Sase
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(6)
consoinance with the ules and guidelines on the subject
caniiot be questioned in a judicial review. The ornly Scope
as settled by the Apex Court in several decisions in a
matter of transfer is whein it is found mala fide and in that

1a fides are to be laid as a foundation and
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on the face of it violates statutory rules. Although, theie
are no statutory rules but the Cadre Management Guide

- the transfer and posting of the
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i18. The Apex Couit in several decisions
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counselled as to non-inter e matteir of

to stall the wheels of administration being run smoothly.

tenure of executive assiginment 1is two to three years

{(Pers]j. Clause 10 provides posting depending o the
oirgainisational irequirements the tenure of EE ({G3S&C) is

claimed as a matter of right. As peir clause 36 on the
recommendations of GOC/MGD the executive/non-sxiecutive
reinuire can be exteinded ci curtailed, which is based on the
perfcrmance.

20. From the record produced before us, we are
satisfied that the competeat authority has appiroved

before us clea~ly show that duiring this tenure applicant’s
performance was ot upto marh and it was wanting. Despite
several warinings/counselling notes appliicant’s performance
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